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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL-~,~'  
CUTTACK BENCH, CUTTACK 

OA/TA/RANo 	 199 

....

.ppI icant ( s ) 

Versus 
r ......................................

Respondent ( s ) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (If any 

taken on order 

2 

3 

11 .0.1 .951 	Heard • 4idmitt€d. Notice to 

respondents returible in four &eeks. 

IuLMSER IYTR4T 1VL) 

21.12.5 	Rjourned to 2nd week of 

isruary, 1996 -t request. 

iiER LMJJ TRtIV) 

19.2. 	 Learned counsel for the oetit 

LL 
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Shri B..Tripathy seeks permission toF 

withdraw the application. Prayer allofied. 

pp1iCatiOfl 

 

is dismissed and treated 

as wibhdrawfl. hri Ashok Mishra,learn"d 

tanding Counsel for the respondents i 

present. 	. 
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